LOK SABHA DEBATES

LOK SABHA

Saturday, August 6, 1977/Sravaena 15,

1899 (Saka)

The Lok Sabha met at Eleven of the

Clock

|MR. SPEAn:R i the Chair)

PAPERS LAID ON THE T ABLE

EXPLANATORY MEMORANDUM RE CoNs-
TRUCTION OF A FARM HOUSF BY SHRIMATI
INDIRA GANDHI, Hoters, BOARDING
Houses Frc  (BUIIDING STANDARDS)
HFGULATIONS, 1977 & SPCOND RFPORT
(1975-77) OF DPLHI URBAN ARTS
ComMISSIONS

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION SHRI
SIKANDAR BAKIIT) I beg to lay
on the Table—

(1) Exp'anatory Mem randum (Hinda
and kngush vervioms) rigarding
cmstruction of a faim hou o near
Mchrault by the tormer Prime
Miumster Shrimau Indua Gandh,
tog2ther with copies of bhulding

lans of the smd farm house
Placed i hbrary e No o Lt-
956/77]

r2) A py ot the Hoels, Brarding
Hw e, Guz t Houses, 11 ncls,
Lodg ng Houwes and  Motels
(Butlding S wulard ) R galnions,
1977 (Hindi and T ngl sh v 1810ms)
pubishied in Notificimon No § O
211 1n Crazctte of India dared the
151" January, 1977 wuander secrion
58 of the D.lh Davelopment Act,
1957 |Placed i hibrary Sec N
LI-957/77)

(3) Acopyofthe Second Rep nt (1975-
77) ot the D2thi Urban Art Com-
mussion, Mew Delhi, nnde r section
19 of the Delhi Urban Art Com-
musion Act, 1974 (Findi, and
English  Versions) [Placed 1n
hbrary See No LT-9%5» 77]

SHRI HARI VISHNU KAMATH
(Hoshangabad) . With regard to item
t(1)—Explanatory Memorandum (Hind:

1913 L§~—1.

and English versions) regarding construc-
tion of a farm hout ¢ near Mehrauli by
the former Prime Minuster, Shrimat:
Indira Gandhi, toguther with copies of
bmldmf; plans of the said farm house,
1 am glad and 1 am thankful to you that
& pir your firm diective that it hould
belaid on the Table and notyn the Libra~
ry,1t has been laid on the Table today.

On the lavt day when you gave your
firm directive the Mimister <qid 1n answer
to our question Mr Bosu also took part,—
thequestionwas whetheritwasina private
green beltor not he sard 1t was  defimately
not 1N private area  In anwwer to my
earlier question he had said on 25th July
that she purchased the lad trom private
garms——'ihn Dharam Singh & Sanwalia

fo Shri Bakhtawar, resident of Mangal-
gun. Delthu Cintt and Shr: Bhola S/o
hry Ramp Lal of Sultanpur  These are
the parties from whom she bought land.

This ¥ when you gave your peremp-
tory directive

MR SPEAKIR It 1s unnecessary.

SHRI HARI VISHNU KAMATH :
But for your direetive Govurnment would
have been dilly dallving in this muatter.
On thar dav he  said in {act ““T will try
m} bes1 to obtain an cstimate from the
Delhy Municipal C mmattee and 1t wall
be placed on the Table of the Lious",
But what has been placed to-day 1+ only the
plan and not the estimate

MR SPI AKER  He has written to
me to say that Dellit Municipal C inmi-
ttee has no material

SHRI HART VISIINU KAMATH -
I vhm tell the FT w o (Tutcrrupis mis)

SIIRT KANW AR LAL f'PTy
(Dul Sdar : Th 1ery imp riant.
T have woen the bve liws  The sanction
of this Tlan v against the b laws and
under pressugs bv Mr, Gandhh T would
hike the hon Minicter to g into 1hiv——
whether this Plan has been sanchioned
proptly or agun t the rule ? T have
seen the bwiding rule. T tell the
Minsster at 1y agunst the rules and the
proper enquary <hould be made  Ifatis
against the rules, the constiuction should

be stopped



Papers Laid

SHRIJYOTIRMOY BOSU (Diamond
Harbour) : Lasttime when I came before
the House I made two categorical state-
ments in order to get further correct in-
formation from Minister. He has
not come out so far. These are—

I. Whether the building is being erec-
ted in an arca to be preserved as a

n belt or not ? No construct-

ion is allowed on the green belt.

2. Whether the tota] land ceilingin that
particular area is 500 sg. meter or
not? Ifso, how much land build-
ingis going to consume and
much are the adjoining areas under
the ownership of Mrs. Gandhi?
Whether  the Jaw  prevalent
has been viotated or not and
whether the building plan was
sanctioned with lawful authority
or under pressure ?

MR. SPEAKER : You will please cul-
lect all the information and lay it on the
table of the House.

SHRI SIKANDAR BAKHT : I have
gol only one information which 1 have
10 collect and give. I have already said
that I will try my best to obtain the esti-
mates also. As I have already informed
you, the Municipal Corporation says
that they do not have any legal authority
to go into that house and make an esti-
mate of the house. Therefore, I have
handed over the plan to some of the
engineers and it is they who have to
prepare  estimates. I will give also the
estimate. The plan is regularly sanc-
tioned. And so, there is nothing fur-
ther to add to that.

SHRI KANWAR LAL GUPTA :
Yousaid that you would make an enquiry.
1 challenge the Minister that the building
plan has been wrongly sanctioned under
the pressure of the then Prime Minister.
You should make an enquiry. Thisis a
farm. At the most a small house can be
constructed in that area. A big house
5:5 )boen. constructed there, (Interrup-

ons

MR. SPEAKER : I would reguest
the Hon. Mcmbers to get up onc at a
time even if the rules are broken.

SHRI KANWAR LAL GUPTA:
Sir, you will kindly direct the Minster
because that was not taken up at the re-
g,uest of the Minister that he would give
the estimates and the plan of that build-
% You please direct him to find out

ther itis according to rules.

MR. SPEAKER: You will kindly
fook into the matter whether rhat is
according to rules or not.

AUGUST 6, 1877

Papers Laid 4

S_SHRI SIKANDAR BAKHT : Yer,
1

MR. SPEAKER: Shri Mohan
Dharia.

SHRI JYOTIRMOY BOSU: Before
that, I rise on a point of order.

PROF. DILIP CHAKRAVARTY :
(Calcutta South) : Sir, He says he is
looking intoit,  Butseveral hon, Mem-
berss mentioned that permission was
given violating the rules.

MR. SPEAKER : He said he is look-
ing into the matter. Now, Shri Mohan
Dhara to lay the paper on the table.

SHRI JYOTIRMOY BOSU: Sir,
whar 1s he guing to Inr unless the Mem-
bers are supphied with the gazette noti-
ficatons under reference? We  must
know what the gazetre notification 15
and we should see what is done is proper
or improper. 'We were getting the gaze-
tte copies earlier. They come to us
three months afier the dute of publica-
tion. I have written to the Manager,
Publications that we should get gazctres
promptly. That has not worked.

How can these be laid unless the Mem-
bers say that they have received the gaze-
ttes. Unless we receive the gazettes
how can we judge what is being laid on
the table of the Housc 1: proper or im-
proper. You will londly give your
ruling on this.

They are not giving the gazettes in
time.

MR. SPEAKER : I am told that the
gazetie is supplicd to the Library.

SHRI JYOTIRMOY BOSU : I was
getting it from 1967.

MR. SPEAKER : Weshallsee that the
Members, whoseever want the gazettes,
are supplied with gazette copies.

st TR et (qeden) c w/T
fadew € f gT 0% AT W T A
afy & I

SHRI JYOTIRMOY BOSU : Sir.1
want to assist you. The Member
should get the gazettes immediately and

only after we receive them, he should
allowed to lay it and not earlier.

MR. SPEAKER : I shallsee that the
Member gets the copy of the gazette 1
time.

SHRI JYOTIRMOY BOSU : Much
obliged. Thank you, S§ir,



5 Committee on Absence SRAVANA 15, 1809 (SAKA)

MR. SPEAKER : Now, Shri Mohan
Diwcaitotar i g T

Cavrrat, S1LK BoARD (AMDT.) RuLis,
1977 ANNUAL ADMINISTRATION REPORTS
or Boarp, A FOR 197475
AND 1975-76 & AuDIT REPORT ON THE
W OF THR TEA BoARD FOR

The Minister of Commerce and Civil
Supplies and Croperation (Shri Mohan
Dharia) : I am ndt responsible for this
delay. It was the responsibility of the
earlier Government. Sir, wirth your
p:rmission, [ beg to lay on the Table—

(1) A cnpy of the Central Silk Board
(Am:ndment) Rules, 1977 (Hindi
and English versions)published 1n
Notification No. 948 1n Gazette
of India dated the 23rd July, 1977,
under sub=wection (3) of section 13
of the Central Silk Board Aci.
1948. [Placed in Library, See
No. LT- 959/77:1

(2) A copy of the Annual Administra~
tion tt (Hindi and English
versions) of the Tea Board, Cal-
cutta for the year 1974-75.

(3) A copy of the Annual Administra-
tion Report (Hindi and English
versions} of the Tea Board, Cal-
cutta, for the year 1975-76.

(4) A copy of the Audit Report (1lindi
and English versions) on the Acc-
ounty of the Tea Buard, Calculta
for the year 197§-76 along with
the statement of Accounts.
Placed  in _ Library.  See

. LT-960/77).

1109 hra.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MiNuTES

SHRI NATWARLAL PARMAR
(‘Fhmdhuh): I beg to lay on_the
'able Minutes« f the «ittings< fthe Ccm-
mittes on Absence of Members frem the
sittings of the House held on the 6th and

28th July, 1977.

SHRI JYOTIRMOY BOSU : (Dia-
mond Harboue) : Sir,itis the ¢ nventicn
that there should be only twy names
on the list, I find that there are three
namss here.

MR.SPEAKER ;: Hercafter we will
ty 1 do it according to rules,

Re. BOH.
1z 30 hes,
ASSBENT TO BILLS

SECRETARY : Sir, I lay o
Table following five Bills passed gyﬁﬁ
Houses c f Parlisment durir g the currenr
on and assented to since a repc rt was
tt;s.;’mndc to the House on the 29th July,

1. The Oil and Naturel Gas Cr mmi-
s n(Amendment) Bill, 1977,

2. The Insccticides (A
Bill, 1977, (Amendment)

3. The Nagaland A iati
2) Bill, 1977, prropriati. n (No,

4. T?;??mmm (Amendment) Bill,

5. The Meter Vehicles (Amendment)
Bill, 1977.

11" 10} hrs,
RE. BUSINESS OF THE HIIOUSE

PROF. P. G. MAVALANKAR (Gand-
hinagar) : Sir, I have a point « {« rder.
My prant f order1s that in the revized list
of business circula‘ed today, there is no
mention aboutthe Minister« f Parlis men-
tary Affairs making a Statement ¢ f busi-
nessfor nextweck.  Normally, whenthere
is no sesmon on Saturday, ¢ n Vridey
the Minister of Parlirmeniny Affairs
gives a statement ¢ f the business for the
next week. But [ do m t sec any state-
menttodaycoming from the Parliamentery
Affairs Minister as w0 what is the
butiness for the next week, Without
that notice how can we krow what 1s the
business for the next week,

MR.SPEAKER : There is only ope
day left, that is, Monday, We have sent
advance notice to all of youabe utst. Of
cougse, technically, you arc right, But
substantially, if there has to be any ctm-
pliance, we have sent notice tedsy.

PROF. P. G. MAVALANKAR : I
will not stand « n technicalities, Buot 1t
s happens that f r next week, there 2
only one day. My point 15 that in the
absence of any statement ab« ut the bus-
ness next week coming from the hon,
Minister we do net have any « pporturity,
of inviting the attentivn o1 the Gevern-
ment through you as to what we think is
important business to be cof nducted by
the H use bef're the House adjcwmns
sing die,

MR. SPEAKER: There is only cne
doy left.
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